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_ RESPONDENT (S)

Mr D.C,o Kanth Hazarika

ADVOCATE FOR

Mr Prem. Sarma
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ADVOCATE FOR

‘Mr'S, Ali, Sr. C.G.5.C.

RESPONDENT (5)
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Hazarika moved this application
under Section 19 of the Administra
tive Tribunals Act, 1985 on bshalf
of the applicant, Shri 8, Barua,
SPM, Kapati, Sub Post Office,
Barrang District, for quashing the
punishment imposed on him vide ord
under Memo No.H=2/Stamps/111 dated
Tezpur the 22,4,1994 (Annexurs-G)
passed by the Sdperintendent of °
Post Offices, Darrang Division,
Tezpur. Perused statement of
grisvances and reliafs sought for
in this application.

e .
The a;zz::ebign was asked by

the aqthority‘Q;ﬁe letter dated
24.2,1994 (Annexure-C) to submit
explanation for the news item '
published in the 'Sentinelf issue
of 24,2,1994, It is submitted that
due to illness he could not submit
the explanation and availed leavs,
Thereafter, the applicant was sery:
with a notice dated 29.,3.1994
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(Annexure-F) lnformlng him abou

,.the praposed action undar Rule 1

"of ‘the CCS(CCA) Rules 1965
accompanled by”the statement of
lmputatlon of. misconduct/misbam
havzour and to submit statament
defences The applicant had

. .
v.w.supm;ttqd'writtan»statement‘in

defence, Copy of the uritten

o

Thereafter, the impugned order 0!
" punishmenht dated 22 ol e 1994 was

' imposeds The defence taken . in hi:

‘written statement dated11:34.199.
had besn quoted in the d@der. Th
Superlntendent of Post Uffices,

Darrang 01v151on, Tezpur, held th(
.applicant -guilty of negllgapce,
which led to the criticism by th

. Press about the affairs of the

. Post Bffice and, thersfors, .. -

* imposed penalty by withholding o
increment £6r one year. .

Learnaed Sr. C.G.S,C, Myp §,

Ali submits that this application :

premature on the ground of.nONé%ﬁ

- exhausting the remedies availabls”i

~A’c:'he applicant befo}e.approaching tt
Tribunal.‘Remady by way of appeal

' égaidst the impugned penalty is

available to the applicantd There-
fore, uwe prapose not to comment as
‘to the.correctness or othemuise of
the 1mpugned-order at this stagaf
Thae app;icationiis not enter-
tained and rajecteds
The applicant is at 1iberty te

-'prefer appeal ta the approprlata
authorxty,xf so advised *In“tha event
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